.’QEETRAL AD"INISTRATIVE TRIBUNAL. JABALPUR BENC&L,JQBALPUR
Utiginal Application No. 861 eof 2003

Jabalpur, this the 16th day of December, 2003,

Hen‘ble Mr. M.p, Singh, Vice Chairman
Hon'ble Mr, G. Shanthappa, Judicigl Member

1. Anand Kumar
S/o Shri Metilal Verma,
Behind Nathumal Schoel N.No.773,
Gerakhpur, Jabalpur(mp)

2. Vinay Kumar,
S/e Vimal Kumar, R/o Heuse No.
E/40/6, M.E.S. Mandir Coleny,
Near C,0.D. Jabalpur (Mp)

3. Manoj Vishuakarma,
' S/e Ravi Shanker Vishuskarma,
Quarter No,P-266/2, Mm.E.S.
Coleny, Bairagarh, Bhepal (MP) APPLICANTS

(By Advecate - Shri Rakesh Pandey)

1. Unien of India,
Through the Secretary,
Ministry of Defence,
South Bleck, New Delhi(mp)

2. Enginesr In Chief,
Army Headquarter,
Kashmir Housse, Ra jaji Marg,
New Delhi.

3. Chief Engineer,
Central Cemmand Lucknow(UP)

4, Chief Engineer,
Jabalpur Zene, Bhagat Marg,
P.B.Ne.84, Jabalpur(mp)

S. Commander Works Engineer,
Supply Merg, p B No.54,
Jabalpur(mp)

6. Cemmander Works Engineer,
Bhopal Sultania Infentry Line,
Bhepal (mp)

7. Commander Works Enginser,
Nhow(MP)-53441. RESPONDENTS.
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ORDPER §0RAL2
By m.p, Singh. Vice Chairman -

The @0plicants hayg Piled this g4 86eking the

f’ollouing reliefs. .

Directjion for Propar 8nquiry may also bg ordered"

2. The brief Pacts of the Case ags mentioned by all

recruitmgnt and the caj]) letter pop intervigy vere issued
by the Tespondentg, The applicantg @ppeared jp the

interviey vithout any knouledge as to what will be

in the adv-rtisament. Therarora. the @pplicantg weére
totally in dark as to what will be the way of sélection jp

the interviay, The contention of the applicantg is that

Group-p Was publjishag, The applicantg have submitted 5

decision., Aggrieyeq by this, they haye Piled thig gg.

3. Heard the learned Caunsel for the applicantg and

Perused thg rscordg.
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4, The learned counssl for the @pplicants has submitted
that the respendents, uhile netifying the Group-D pests, have
not stipulated the requirement far the pest such as weight,
Hgght stc. They have also net stated in the netification
the way of selection and vhat is expected from the
candidates during the selection, He has slse submitted
that in the other MEs Offices the respendents have alse
netified the precedure of selection ef Group-D post in
which they have given full details abesut the sslection
Process to be held by the respendents., According te
him, all the MES offices are under the same erganisatien
and contrelled by the Army Headquarters. The Army
Haadquartorg issued certain quidelines which had net been
fellowed by the Lecal MES effice of Jabslpur. The learned
Counsel fer the applicants has submitted that a direction
be given to the respondents to cenduct a fresh recruitment,

and earlier selectisn be set aside,

5. We have carefully considered the submissions made
by the learned ceunsel for the applicants. We find that
the respendents i.e. local MES office had issued @
netification fer recruitment to hecpex; Gr olp=-D post which
is placed at Annexurs-A-1-1In this netification, empleyment
notice was issued by the respsndents Ne.5. in. which it has
been mentisned that the recruitment to Group=D pest is
required te be mads. The minimum qualification will be
8th class pass with goed physique. No further detail
about the selection to be conducted and marks to be
avarded to each item hgve been stated in the employment
notice. The learned counsel fer the applicarm:;;iven

Us @ cepy ef the instructions issued by the Army

Headquarters, New Delhi whesrein, whsywin some procedure

QN(\Viir/i:i:rn.:5.tmeﬂt'. to Group-D empleyee ' has been indicated.
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We find Prom this letter that the same has been issued
by the Army Head-quarters and is addressed to the
Ehief Enginsers, Southern, Estern, Northern, Western and
Central commands prescribing the procedurs to be follouwed foi
selection. This letter is in the form of guidselines to be
kept in view while making selection to Group'D’ post. In
a8ny case, it is an inter-departméntal Communication which
does not as%/diract the 1o::izgjgégrity to notify the
procedure to the candidates appearing for selection. The
contention of the learned coungel for the applicants
that the Union have every right to ask the respondents
regarding the criteria to be folloued by them for selection,
is not tenable. The union has no rols to play as far as
the selection for Group-D post is concerned and the
respondents vide their letter dated 11,11.03(Annexurs-a-5)
have informed the General Secretary of the MES Employees
Union to the effect that the matter concerning recruitment
does not come under the purview of trade Union activities.

The Union has, therefore, been advised to desist from

making correspondencs on the sub ject.

6. In view of the facts mentioned above, we do not fingd
any cause of action os-ths:ggéts by which the applicants are
adversely affected. Sincs there is no cause of action,

we do not find any mekit in the OA. Therefore, the DA is
not maintainable in the eye of law and the same is

dismissed at the admisgsion stage itself. No costs.

Ww ((ng'?fri;h)

Judicial Member Jics Chairman
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